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Chlna' to purchase Virginiz Tobacco
from India

*178. SHRI M. RAMGOPAL
REDDY: Will the Minister of COM-
MERCE be pleased to state:

(a) whether China has agreed to
purchase virginia tobacco from India;

(b) whether the modalities of the
deal has been finalised; and

(¢) if so, what are the details
thereof?

THE MINISTEKR OF COMMERCE
AND STEEL. AND MINES (SHRI
PRANAB MUKHERJEE): (a) Yes,
Sir.

(b) and (c). Export of tobacco is
not canalised and the importing coun-
tries are free to purchas~ tobacco from
India, exporters of their choice.
According to the information available,
China has signed contracts with 9
Indian exporters for purchase or 8,990
tonnes of viriginia tobacco valued at
about Rs. 16 crores during 1980-81.

Cardamom Pooling

*179. SHRI A. A. RAHIM:
SHRI K. KUNHAMBU:

Will the Minister of COMMERCE
be pleased to state:

(a) whether there ig a proposal
with Government to introduce pooled
system of marketing for cardamom;

ffi;,,,;/ '.,,;wm M‘: Acmmvam 1902 {SAKA) wnm» Anawm ;;

- WW,WNW?W B

_ (b) if 50, whether the protests frems
thé small growers of cardamom M
Kerala have been taken into come

sideration; o L.

(e) the attitude of the' Car o
Board in this regard; and damozs

(d) whether it will not adversely
affect the price of Green Bold card&-
mom produced in Kerala?

THE MINISTER OF COMMM.
AND STEEL AND . MINES (SHRE
PRANAB MUKHERJEE): (a), (8
and (d): In the context of the lower
realisations for the cardamon growem®
in Karnataka, there have been sugges~
tions for measures {o provide 1o~
munerative priceg to cardamém
growers in Karnataka which includé
a system of pooled marketing Sok
cardamom. The matter is being ex~
amined in all its aspects.

(c) The Cardamom Board discuss
ed ‘Pooling cf Karnataka Cardamom?
at its meeting held at Bamgalore on
29-8-1980 when it decided to set up
a sub-committee for studying the
marketing system in Karnataka and
to advise the Board to evolve a sound
marketing strategy for Karnataks
cardamom.

Commodities taken out of the pur
view of the States for imposition of
Sales-tax

*181. SHRI NIREN GHOSH: Wil
the Minister of FINANCE be pleased
to state:

(a) have cartain commodities beem
taken out of the purview of the
States’ right to impose sales tax;

(b) if so, what are the commodities:

(¢) have any States objected f‘

this;
(d) if so, which are those States;
(e) has it been pointed out to Gov-
ernment that this is tantamount te

curtailment of the powers of the
States; gnd

(f) what is the legal basis for ovet=
ruling the objection of the States?



' THE MINISTER OF STATE IN THE

MINISTRY  OF  FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to
¢f): Under Entry 54 of List II of the
Seventh Schedule to the Constitution,
States have powers to levy taxes on
the sale or purchase of goods other
han newspapers, subject to i{he pro-
wisions of Entry 92-A of List I of the
maid Schedule. No commodity has
BSeern taken out of the purview of the
Stxtes’ right to impose sales tax.
However, on the recommendations of
‘the National Development Council and
+with the concurrence of the State Gov-
wermments saleg tax levied in different
States on sugar, tobacco and textiles
was replaced by additional excise
duty in December, 1957. The Addi-
@enal Duties of excise (Goods of Spe-
«ial Importance) Act, 1957 provi-
deg for levy and collection of
additiong]l duties of excise on these
sommodities and for the distribution
of ret proceeds thereof among the
$States. The Act does not debar the
SBtates from levying sales tax on these
emsnmodities but it lays down that if
daring any financial year there is
Bevied and collected in any S‘ate, a
€xx ®n the sale or purchasz of these
eummodities under any law of that
State, no sums shall be payable to
that State in respect of that financial
year from the net proceeds of addi-
tional excise duties unless the Central
CGovernment by special order otherwise
directs. Further, in  exercise of
powers uner Article 286(3) of the
Censtitution, the Parliament has
declared certain goodg including the
fhree commodities mentioned above
as of special importance in inter-State
frade or commerce and hag prescribed
eertain restrictions gnd conditiong sub-
Je=t to which States can levy tax on
the sale or purchase of such goods.
AN States have so far refrained from
Bewying tax on the three commodities
mentiomed above on which additional
exvise duty is presently leviable. The
wpresent Government of West Bengal
bhas, however, filed a suit in the
Supreme Court against the Union of
¥ndia challenging, among other things,
the Additional Duties of Excise (Goods
of Special Importance) Act, 1957.

on gales tax held in New Delhj on the
16th and 17th September, 1080 hag re-
commedeqd inter glia that sales tax em
life saving drugs listed as such by the
Hathi Committee and vanagpati be
replaced by additional excise duties.
The States of Kerala, Tamil Nadu,
Tripura and West Bengal were oppos-
ed.to this recommendation gg in thelr
opinion it would affect their revenues
and place restrictions on the powers
of the State Governments to levy tax.
Further, the West Bengal Government
expressed their dissent as the State
Government had filed a suit against
Union of India challenging, among
other things the Additional Duties of
Excize (Goods of Special Importarnce)
Act, 1957 and the matter was still
pending in the Supreme Court.

Trade Agreements

1683. SHR] SAIFUDDIN CHOU-
DHURY: WIIl the Miaister of COM-
MERCE be pleased ty state number
of trade agreements and the volume
of trade arrived at with developed
capitalist countries, socialist countries
and with the developing countries
during the year 1980-81 country-wise?

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): No fresh
trade agreement has been concluded
by India with any country during
1980-81. However, on the expiry of
the trade agreement with Bangladesh,
a developing country, 5 new trade
agreement was signed in October, 1980,

The volume of trade with Bangla-
desh during 1980-81 is not yet avail-

- able.

Moaey in Circulation

}594. SHR] A. K. ROY: Will the
Minister of FINANCE be pleased to
state:

(a) total money in circulation in
the country at present and its in-
crease with month-wise break up for
the last two years;

(b) imcrease in the Gross National
Product for the same period;





